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HARYANA VIDHAN SABHA SECRETARIAT
Notitication S
, _ The 13h July, 2014 = .. .
No. 30—iLA of 2014/56,— State University of r’er"orrrmo and Visyal
Arts. Kohtak Bill, 2614, is hereby published for gepzralinformaricn u"dtr proviso -
o Ruie 128 of the Rules of Procedure and Conanct of B.f-ura\-s in the Harvana
Legislative Assembly . — :

B.L No. ~G-~ HLA of 2914
STATE UNIVERSITY OF PERFORM!NG AN VISUAL ARTS, ROHTAK
111[;, é“14
* A
Bay -
fo upgrade the integrated campus of Government Technical Institution(s)
Society, Rofuck, comprising of four instiiutes namety State Institute of
Fine Arts, State Insiitute of Design, State Insiiture of Film and Television
and State Institute of Urban Planning and Architecture into « leading
University to facilitate and promote studics ernd research in emerging
areas aof highar educaticn with focus on new fronmrs of Design,
Fine Arts, Film and Television, Urban Planning and
Architecture, and also to achieve excellence
in these and connectad fields. _
Bc it enacted by the Legislature of the State of Haryana in the Sixiy-fifth
Year of the Republic of India as follows:-
1. (1) This Act may be cailed State University of Perfurming and Short ttle and
Visual Arts. Rohtak Act, 2014. o rommensement,
(2) It shall come into forrc at nnce
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Defiuitions,

L)

2. In this Act'and in'ali Statutes, Ordinances and Repulations made
thereunder, unlgss 1he context otherwise requires.—

(@)

()
(©)

{d)

f;
(g)

h)

0N
x)

¢y

_ (m)

(n)

{0)

“All India Council tor Technical Edncation” means All India
Council for Technicai Education established under the All India
Ceuncil for Technical Edumuon Act, 1987 (Central Aci 92 of
1987y,

“appoinied day™ meang the day oa which this Act shall come
into farce; _
“Council of Architecture” means the Council constituted uader
section 3 of the Architects Act, 1972 (Ceatral Act 20 of 1972);
“Council of Scientific and Tedustrial Research” means the
Council of Scieutific and Irn.dustrial Research, New Deihi, an

agency of the Government of india;

“cmployee” means any persen appointed by the University
and mcludes teachers and all other staff of the University;
“fec” means fee collected by the University from the students
hy whatever name called, which is nct refundable; '
“Govarnment” means the Covernment of the Staie of Haryana
in the adminisirative depaitment,

“Pertorming and Visna! Arts™ mesn the form of art such as fine

‘arts. design, urban pianning and architecture, {iim and
- television, csrumics, drawing, paiuting, scuipture, print making,

crafis, photography. video, film making, and involve aspects
of the visuai ats as wel as other related areas;
“Schedule” nieans Sehedule ‘.ppw.dcd tey this Act

“State” means the State of Haryana;
“Socicty” means Government Technical (nstitetion Society,
Rohak registered vide No. 91 vear 2007-08, dated 28.06.2007
under section 21 of the Socicties Regisiration Act, 1860,
“Statutes”, "Ordinances” and “Regulations” mean reshectively
the Statates, Ordinances and Regulations of the University made
under this Acty

~University” means St}ste University of Performing and Visual
_Arts, Rontak, as incorporated under this Act;
" “University Grants Commission” means.the Commission

established under section 4 of the University Grants Commission
Act, 1956 (Central Act 3 of 1956);

“University teachiers” mear. Professors, Associate Professors,
Assistant Professors and such other persons, as may be appointed
for imparting instructions of conducting research in the
University or in apy institution niaintained by the University
and are designaied as teachers by the Ordinances.
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3. {1} Thereskzll be a body corporaie by the name of State University
of Performming and Visual Aris, Rohiak comprising of the Chancelior, the Vice-
Chancellor, the members of the Court, the Executive Council, ithe Academic
Council and all persons, who may hercafier become or be appointed as such
officers or members, so long as they continue to held such office or inembership.

{2) The University shall have perpetual succession and » commen
seal with power to acquire, hold and dispose of property and to contract, and may
by the said name sue or be sved.

4. (I} Nowwithstanding anything contained in this Act or any other
State law for the time being in force, no persen or institution, other than the
University, shall confer, grant or issue or hold himself or itself out as entitled to
confer, erant or issue any degree, diploma or certificats in the specified srea of
knowiledge assigned to it within the tenitoria! jurisdiction of the University
which is identical with or is a cclourable imitation of any degree, diploma or
certificaie ~onferred. granted or issued by the University.

(2) Contraveniion of the provisions of sub-section (i) shall be an
offence.

{3) Where an ofience under tins section has been committed by an
institution, every person incharge of and vesponsibie to the mstitution for e
conduct of ity bosiness at the dme of tha commission of the offence, shail be
deemed to be guikty of the offonce and shall be liable to be procarded against as
per iaw. )

(4} Notwithstanding anything contained in sub-section (3), where
an offerice under this section has been committed by an iastitution and it is
proved that the offence has been commitied with the consent of connivance of, or
that the commission of the offence is atiributable to any neglect or the part of any
pasteer, dir:sctor, mavager, secretary or other officer of the institution, such puriner,
director, mapager, secretary ot ether officer shall aiso be deeimad to be guilty of
that offence and shall be liable 10 be proceeded against and punished as par law,

Expianation.— Yor the purposes of this soction, “institution” means any

body corporate and includes a firm or other association of
individuals.

5. (1) Aliproperties, movable and immovable and all the inerests of
whatsoever nature 2nd kind thorein owned by the Society, courses rur thereunder
and all the posts created and filled, whole staff of officers and officials working in
the said institutions before the commencement of this Act, sheli vest in the
University: .
Provided that the only that staff of the officers and cfficiais
shall be taken over who fulfils the qualifications if any prescribed by the University
Grants Commission and if a person does not fulfils the gqualifications for a post,
for which University Grants Commisston has laid down the gualitications, then
he shall be adjusted againsi the post for which he fulfily the qualifications.

Incofporation.

2ar on conferfing,
grant or issuing
degrecs diplumas
or certificates by
unauthorized
institticns.

Vesting of assets
and liabilities,
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{2y Al dcbts, obligations and liabilities incurred, zll contract
entered into and all matters and things engaged 1o be done in respect of th
University shall be deemed tc have been incurred, entered into, or engaged to b
done by, with or for the University.

6. The University shall exercise the following powe:rs and perform the
following functions, namely:-

{a)

G

(e}

£
\\c)

(e)

®

()

(b

®

()

: persor!s, in me manner laid down in the Statutes;

to provide facilities and promote studics-and research in
emerging areas of fine arts, design, urban planning and
architecture, film and television, including new fronticrs of
finz arts, design, nrban planning and erchitecture, film and
televisior and also to achieve excellence in these and connected
fields; -
to hold examinaiions and grant degrees. diplomas and other
acadzmic distinctions of titles 10 persons in the fields of
emerging areas of fine arts, design, urban planning and
architeciure, {itm and television, including new frontisrs of

‘fine arts, design, urban planning and architecture, filz: and

television and also to achigve excclience in these and connected -
fields etc.;

to conter honorery degress ov other distinetions on approved
to institate pr;z es, medals, rescarch studerntships, exiuomons
snd Iellﬂwabxps.

tovreceive gifis, donatiuns or benefactions from the Gevcrr'm\.m
and to receive gifts, donarion and transfers of movable or
iminuvabie propaity fromw transferors, donors, testators, as the
case may be and to create such corpus fund with the donations
su received for the welfare of the University;

to instifute principalship, professorship, assoctate professorship,
assistant professciship and to create other posts of any
description 1equired by the University and to appoint persons

“to such posts;

to. co-operate with educational and other institutions in Indiz
and abread having objectives similat to "those of the Umvera:ty
in such manner, as may be conducive to their common goals;
to provide instructions, including correspondence and such
other courses, to such persons as ar¢ not members of the

" University, as it inay determine;
10 horrow with the approval of the Government, on the security

of the property of the Universify, maney for the purposes of the
Universsity; - '
1o supervise, control and regulate the resicznce, conduct and

 discipline of the students of the Usiversity and institutions

within the jurisdiction of the University;
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k) to acquire, hold, manage, lezse or dispose of any property,
movable or immeovable inciuding trust and endoviment
properiies, for the purpose of the University;

) 1o assess the needs of the State and the country in terms of
suhjects, fizids of specialization, levels of sducation and
training of manpower both on short and long term basis and to
initiate necessary programmszs 1o mect those needs;

(m) toorganize training, advanced studies and rescarch programmes
bascd on a deep understanding of the trends in design.
performing and visual arts, architecture, as the Univeisily may
think fii; : )

{n) to promete research. design and developmental activities tha
have a relevance to sociz! needs and the development
programmes of the State; '

{0}  icinitiate measures {o enlist the private sector and Government
enployers to provide complementary facilitics;

(P} io provide {or continunus experimeriation in imparting

knowiedge, organization of training and preparation of .

textbocks and other insirumental materials;
ta arrange for progressive introduction of continucus evatuation
and reorieatazion of the subject in educational measarement;
i} to further entreprencurial ability ameng ils students;
5} to educate the public with regard o the requircment of, snd
onporiunities in the nrofession i Fine Arts, Lregraw, urban
plariing and architectore, film and Television and s
responsibilitics and service to the society.

7. The University shall be open to all persons irvespective of sex, race,
creed, religion, caste or class, and no test or condition shalt be impozed as 1w
religion. belief or profession in admitting or agpointing members, siudents,
teachers, workers or in any other connection whatsoever and no benefaction
shail be accepted which in the opinion of the authorities of the tUaiversity
involves conditions or obligaiions oppesed io ihz spirit and objectives of this
provision: ' .
Provided that pothing coutained in this section shall be deemed
to prevent the Univessity from making any special provisions in respect of
weaker sections of the scciety and in particular Scheduled Casies and Schedulad
Tribes, Other Backward Classes and Specia! Backward Classes ete, :

8, it tzachinyg in the University shall be conducted by and in the ‘name
ol the University, in accordance with the Statates, Ordinances and Regulations
made in this behalf,

9. The foliowing shall be the officers of the Uuniversity, namely:—
{i} the Chancellor;
(it} the Vice-Chancellor;

LN

Ugiversity ogen (o
aliracss, classes.
casies aud ereeds.

Teaching of
Urniversity.

Officers of
University.
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(in) the Conireller of Finauce;
(iv} Deans;
(v) Registrar; and
(vi} such other pzisons ip the service of the University, o5 may
te declared by the Statutes to be Officers of the University.
#.
re i . . .
18. {1} The Governor of Haryana by virme of his office shall be the
Chancelior of the University.
" (2} The Chancellor shail be the head of the University.

{3y Thc Chancelior shaii, if present, preside over ihe convocatton
of ile University for conferring degrees and mestings of the Cout.

(%)  The Chancellor shall have the right-

. _ {ij to causa an inspection io be made, by such person or
' persofns as he may direct, of ihe University, its buildings,
jaborateries and ciuvipment and of any institmion
maintained by the Umversiiy and also of the exommations,
ieaching and other work condacted or dune by the
University: ard
(i} 10 cause an inquiry e be made in like marner ia respect
of sny matizt connected with the administravien of
finances of the University, colleges ar iastitutions. -
5y The Chancellor shall, in every case, give notics 1o the
University of his intention 10 cause an inspection or inquiny to be mads and on
receipt of such nutice. the University shall have the right (o make such
representation Yo the Chancellor. as ¥ may consider necossary.

{6} Afler considering the representation. if anv. made by the
University, the Chancelior may causa io be made such inspection or inguivy s is
referred to in sub-section {4). _

() Where any inspecuion or ingiiry has beer crosed io be made
by the Chancellor, the University shall be entitled to appoini a represeniative,
whwo shali have the right to be present and t; be heard at such inspection o
inguiry.

{8} The Chancellor may, if the inspection of jnquiry is made in
respect of the University or any institution maintaised by it, address the' Vice.
Chancelior with :eference to the resuit of such insnection or inguiry and the Vice-
Chancelior shall communicaie to the Executive Council, the vicws.of the
Chancetior and the action to be taken thereon as advised by the Chancellor.

(9} ‘T'he Fxecutive Council shali communicate through the
Registrar to the Chancellor, such action, if any, as it proposes 1o take or has taxen
upon the result of such inspection or Inguiry. .

{10j Where the Executive Couacil does not, within 2 reasonabie
time, take action to the satisfaction of the Chancellor, the Chancell®r may., after
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considering any explanation {urnished or representation made by the Executive
Council, issue such directions, as he may think fit and the Executive Council
shall comply with such directions.

{11) Without prejudice to the foregoing provisians of this section,
the Chancellor may, by order ia writing, annul ary proceedings of the Universiiy.
which in his opirion are not in conformity with ihis Act, the Statutes, the Ordinances
or the Regulations: ) .
Prm;ided that before making any such order, he shall call vpon
the Uiniversity to show cause why such an order should not be made, and if any
cause is shown within a reasonzble time, he shall consider the same.

{1%) The Chancellor may, at any time, require or direct the University
to act in conformity with the provisions of this Act, the Statates, Grdinences and
Regulations made therennder.

(133 The powers exercised by the Chancellor under sub-sections
(11 and {12} shall not be called in question in any Civil Court.

{14) Any employee of the University, whe is aggrizsvad by the
decision of si:e Executive Council or the Vice-Chancellor in respect of uny
dizeiplinary aciion taken agatust hir, may address 2 msmorial t¢ the Chascellor,
in such rmanper, a5 may be prescrived by Statuies and the decision of the
Caancelior shait be Jinal,

{5} The Chancelior shali have suck other powers, as may be
nrescribed by the Statuies.

11, 1) The Government shall consttute a Selcction Committee

conmsizring of Additional Chisl Zecretary/Principal Secrstary / Secretary to
Goveranient of Haryana, Techinical Education Department as Chairman, one
nomines of the Chancellor and one nominee each of the Executive Council and
Institutions of repute in the field of Perfonming and Visuai Arts, which shail
prepare 2 pansi of at least three names, in alphabetical order, from which thic
Chanceiior shall apneoint the Vice-Chancellor, on the advice of the Governmma2nt.
‘The terms and conditions of service of the Vice-Chancellor shaii be determined
by the Chancelior, on the advice of the Government. In view of the specific fields,
the Vice-Chancellor shall be a renowned personality at least of the rank of Professor
from the field of Fire Arts, design, Urban Planning and Architecture, Film and
Television. The Vice-Chancellor shail be sppointed solely on academic
considerations. He shall be a distinguished educationist having commitment 1o
tae values for which the University stands and abilities 1 provide leadership to
the University by his academic worth, edmiaistrative competence and motal
stature:

Provided that the founder Vice-Chancelior shall be appotnted
by the Chancetlor on the rec-ommendations of the Siate Government,

(2} The Vice-Chaucellor shall hold office for a period of ihree yzars,
which may be renewed for not mwore than one term:

Viea-Chancelion.



Registrar.

2504 HARYANA GOVT. GAZ. (EXTRA.), JULY 13, 2014
(ASAR. 22, 1936 SAKA)

Provided that he shail cease to hold the office on attaining the
age of sixty-cight years irrespective of the faci that his term has not expired.

(3) The Chancellor may, on the advice of the Governfnent, cause
an inguiry 1o be held in accordance with the principles of natural justice and
remove the Vice-Chancellor from office, if he is found on such i nquary, tobhea
persop patentiy vnfit 1o be continyed in such office.

(4) ¥ the Vice-Chancellor is unable to perforia his duties owityg io
his temporary incapacity on account of iilness or any othes reasons, or the office
of the Vice-ChanceHor fails vacant due to death, resignation or otherwise, the
Chancellor may make arrangerent for the performance of duties of the Vice-
Chancelior until the existing Vice-Chancellor is able to resume bhis office or until
a regular Vice-Chancellor is appointed, as she case may be.

5)  The Vice-Chancsiicr shall be the principal exccutive and
acadermic officer of the University and shall exercise general supcrv;smr and
controi over the affairs of the University and give effect to the decisions of ail the
authoriiies of the University.

{6} The Vice-Chancsllor may, if ke it of the opinion that |
immediate action Is neccesary oa any matter, exercise any powey conferred on
any authority of the University by or under thiz Act, exeent in the matters involving
Ui‘e.ali"‘i or aholirion of 2 ‘3" uy, depariment or poest and the maiter involving

sppointmeni o removal of an employse:

rovided that the Vice-Chancelior before cxercising powers

_urder thiz section shall record in wrisng, the reasons, why the maiter cannut wait

till the meeting of the: authority concerned:

Provided further that if the authonty concerned 15 of the opinion
that such action ought not io have een laken by the Vice-Crancailor, it may refer
the matter to the Chaneeller whose decision ihereon shall be final:

Provide:d furiher that any person in the sarvice of the
University who is aggrieved by the action taken by the Vice- Chanccller
under this sub-section shail have the right to represent to the Executive Council
within cne month from the dzie on which decision on such action is communicated
te him and thereupon the Executive Courncil mmay confirm, modify or severse the

action taken by the Vice-Chancellor.

(7Y The Vice-Chancellor shall cxercise such other powers and
perforin such other duties, as may be prescribed by the Statutes cr Ordinances.

12. (1) The Registrar shail be appointed by the Chancellor on the advice
of the Governmeni. The terms 2nd condiiions of service of tie Registrar shall be
determined by the Chancellor, on the advice of the Government,

{2) The Registrar sitall be the Chisf Admiuistrative Ofticer of the
University. He shall work dircetly under the superntendence, direclion and
controi of the Vice-Chauceller, '
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13.  The manrer of appointment, powers and duties of other officers of  Other officers.
the University shall be such, as may be prescribed by the Statutes.
14. ‘The foliowing shall be the zutherities of the University, namely:—  Autkorities of

Upiversity.
(i) the Couvrt :

(ii) the Executive Council;
{iii) the Academic Council;
(iv) tie Finance Committee;
(v) the Faculties;
{vi) the Planning Board; and
{vii) zuch other authorities, as may be declared by the Swtutes to
te the anikerities of the University.
E5. {I) Tha constitution of the Court and the tecm of office of its  Court.
membeis shzil be prescrited by the Statutes.
{2) Subject the provisions of this Act, the Cowt shalt have the
following powers and functions, ramely:-
(d) o roview, from time to tirne, the brcad poli Cu.q and

programmes of the University and 1o suggest ineagures
for the improvement and developieni of the .Universiiy;

{p} ic consider and pass resoiution on the annual teport,
aonual badgel, arnuai accouni of the University and on
the sudit report of such accounts;

{¢) to advise the Chancellor in respect of any marser which
may be referred to it for advice; and

W o nerform such other funetions, as may be prescribed by
the Statutes.

16. (1) The Executive Council shall be the principal executive body Execuuive
of the University. Conneil.

" (2) The constitution of the Exccuttve Council, the term of office of
its members and its powers and duties shall be such, as may be prescribed by the
Staiutes. o

£7. (1} The Academic Council shall be the principal academic bedy of  Academie
the University and shall, subject to the provisions of this Act, the Stawutes and  Covscil
Ordinances, cc-ordinate and exercise ueneral supervision over all academic
pelicies of the University.

{23 The constitution of the Acadamic .,ounci‘l, the term of office of
its members and its powers and duiies shali be suck, as may be prescribed by the
Statuics.
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} a
18. The constitution and functions of the faculties shall be such, as may
be prescribed by the Statuies. -

1%.  The constitut:on of the Finance Committee, the term of office of jis

“members, its powers and dutics shall be such, as may be prescribed by the Statutes.

9. The constitution and, functions of the Planmng Board shall be such,
as may he prescribed by the Statutes.

21:  Subject to the provisions of this Act, the Statutes may provide for ail
or any of the following maiters, namely:-

(a) the constitution. powers and functions of the authorities and
other bosdies of the University, as may be canstituted from lime
to time;

(b} the classification, mode of appointment, powers and duties of
the teachers and the officers of the University,;

) the conditiors of the service inciuding provision for pension
or provident fund or insurance scheme for the benefit of the
emplovees of the University,

() the confermend of honorary degress;

(e} the establishment and abolition of faculties and depatments;

() the institution of feilnwships. a‘.hmarq-ups, studaent ahips, '
exhibitions, medals and prizes; - '
(g} the inainienance of discipline among the students ;

{n) ibe deiegation of powers vested in the authurmcs or officers of
the University; and

(i) allother matters which by this Act, are t2 be or may be provided
for, by the Statutes.

22. (1) Onthe commencement ot this Act, the Starutes of the University
shali be thuse as set out in the Schedule:

Provided that the authorities of the University constitutad under
the Statutes framed before the cominencement of this Act shall continue to

‘exercise ali the powers and pérform all the functions under this Act, till such
* authonties are constituted in terms of the Statutes set out in the Schedule referred

o above.

(2) The Government or the Executive Council may, from time to
time, make new or additional statutes or may amend or repeai the siatutes in the.
manner hereinafter provided in this section:

Provided that the Executive Council shal! not maks, amend or
repeal any Statute, atfecting the statis, powers or constitution of any authority of -
the University unti) such authority has been given an opportunity of expressing
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an opinion in writing on the proposed ch.mges and any oplmon 50 expmqscd
shall be considered by the Executive Council.

{3) The Academic Couacit may propose to the Execative Council
a draft of any Statute velating to ecademic matters for consideration by the
Executive Council. .

(4} Every new Statute ot addition to the Statute or any amendment
or repeai of a Statue shall require the 2pproval of the Chancellor, who may approve,
disapprove or remit it {or further consideration. A Statute passed by the Government
or the Exscutive Council shali have no va]'dity until it has been assented to by
the Chancelior.

5} Notwithstanding anvthing con!ained in' the foregoing stib-

secticns, the Chancellor, cither suo motu o on the advice of the Government,
may direct the Executive Counicil, 10 make, amend or repeal the Statutes in respect
of any matter specified by him ang if the Execntive Council fails to imploment
such  a direction within sixty days of its receipt, the Chancellor may, after
considering the reasons, if any, communicated by the Execuiive Comacil for s
inabslity 1o comply with such direction, make, amend o rep=al the Statutes
suitabiy.

“3 Subject to the provisions of ihis Act and the Siatotes, the Ordirances
may provide for all ot any of t‘;e tullowing matiers, vameiy:-

o

(33 the admissicn of stodents tix the University and their earoiment

as such;

(b} the courses of sindv o be Jam down for all dt‘grec:- dipiomas
" and ceptificates of the University:

{c) the conditions under whizh stndents shall be admitted to the
gegree or dipioma courses and tc the examination of the
University and eligibility for such degrees and diplomas;

(d) * the fees to be charged from courses of sindy in the University
and for admission 10 the examinations, degrecs and dipiomas
of the University; ard further io make progressively the fee
structure so fiexibie that the covrses conld become self financing
o the extent possible;

{e) the conditions of the award of fellowships, studeutships,
exhibitions, medals and prizes;- ‘

) the 2onduct of examinations, including the terms of office and
manner of appointment and the dutics of examiners and
moderators;

{g) the conditions of residence of students of the University; and

)y all other matters which by this Act or thie Statuies are io he
made or may be provided for by the Ordinances.

Ordiuances muvt
thair seonc
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24, (1) The Ordinances shall be made, amended, repealed or added to
by the Executive Council:

Provided that no (hdinauce shall be made-

(i} affecting the admission or enrclment of students or

prescnbmg examinations to be recopnized as eqmvalent
, i the University examinations; and
(i) alfecting the conditions, mode of appointment or duties
of examiners or the conduct or standard of examination
ot any courses of sindy;

uniess the draft of such an Ordinance has been proposed by the
A-. ademic Council.

{2) The Bxecutive Council may retumn to the Academic Council
‘o7 reconsideration, either in whole ar in part, any draft nroposed by the Academic
Counci! under sub-section (1) alongwiih its suggestion:

Provided that the Fxecutive Council shafl not amend the dralt
proposed by the Acacemic Council itself. It may, however, refect such draft, if not
found cuitabic when sebmiited 1o it by the Academic Council for ihe second time. |

(3) Al Ordinances made by the Executive Council shall have efiect
from such date, as itmay direct and every Ordinance inade shali be commuinicated,
as suon as mey be, to the Chancellot. - 7 ‘

25, (1} The authotities of tae University may make Regulations
consisient with this Act, the Statures and the Ordinances— '

(&) laving down the proc.edu-;e to be observed at their
meetings; and

(b)  providing for all inatters which by this Act, the Statutes or
the Ordinances are prescribed by Regalztions.

{2) Every authority of the University shall make Regoiations

providing for giving of notice to the members of such anthority of the dates of
meetmgs and of the business to be considered at ineetings and for the kmpmg
of a record of the proceedings of the meetings,

5. The annual report of the University giving details of broad
programmes. policies and finances, amendments of Statutes and Ordinances made
during the vear under reporl, shali be prepared under the directions of the
Executive Council and shali be submitted to the Conrt on or after such date, as
may be prescribed by the Statutes and the Court shall consider the report in its
annual meeting.

27. (1) The University shall have a general {und to which shali
be credited---

(a) its income from fees, grants, donations, fine and gifts, if

any;

(bY any contribution or grant made by the Cesiral

» Government, the University Grants Commission, Ali india
Council for Techaica) Education or like authority, any
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local authority or ar-y corporation owned or contrntied
by the Government; and >

(c) endowinents and other rcceipts

{2y The Uni vcrcny may have such other tunds as may be prescribed
by the Statutes.

{3) The funds a;.nd all moneys of the university shall be managed in
stich manner as may be prescribad by the Statutes.

(4) The Government may, every year, provide graat-in-aid to
factiitate and promote studies and research.

28. (i} The unnual accounts and the balance-sheet of the University
shall be prepared under the directions of the Executive Council and shall a1 lsast
oncz every year and at intervals of not more than fiftcen months be audited by the
Directur, Local Audit, fiavyana or any other audiior that may be appointed by the
Govermirent. The amual accounts when audited shali be published inthe Haryana
Government Gazeite and a copy of the annual accounts along with the repori of
the Director, Local Audit, Haryana or the auditor shall be submitted w the Court

‘and the Chancelior along with the ohservatiuns of the Execuiive Council. Any
nhservatinns made by the Charcelior on the annual accounts shall be brought io
the potice of the Court and observations of the Court, if any, shall after being
considered by the Exccutive Council, be submitied to the Chascgilof. -

2} Thz ammual accounts am the balance sheet of the University
shall also be submitted (o the Government at the time of its submission to the
Chanoellor

29. {1} Every salaried officer and tgacher, except the Vice-Chancellor
shall be appointed under a writien contract, which shali be lodged with the
University and any dispute arising out of a contract between the University and
any of the officer or icacher shall, at the request of the teacher or officer
concerned or at the wistance of the University, be referred to 2 Tribunal of
arbitration consisting of onc member appeinted by the Executive Councif, one
member nominated by the officer or teacher concerned and one nominee of the
Chancclior. The decision of the majority of the members of the Tribunal shall be

_final and no suit shall lie in any civil court in respect of the matter decided by the
Tribuga!.

{2) Every such reguest shall be deemed to be a submission to
arbitration within ‘he rcaning of the Arbitration and Conciliation Act,
1596 (Central Act 26 of 1996).

30. (i} The University shall institute, for the benefii of its officers.
teachers and ather employees, pension, provident fund and insurance fund, as it
may deem fit

Annual accounis.

Conditiors of
seivive of officers,
and ieachers.

Fension, pro-
vident fund and
insurzace. fund.
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(2) W’:ere any provtdent fu.xd and insurance fund have been 50
constituted, the prows:om of the Prowdcnt Fund Act, 1925 (Ccntral Act 19 of

19253, shall be apphcable

31. Noactdone, or pfocec:_iing taken, under this Act by any authority or
other body of the University shail be invalid merely on the ground of any—
: ik

(@) vacancy or defect in the constitution of the authority or body:
or S :
(b) defect or irregulariiy in election, nomination or appointment .
. of a person acting as a member thereof; or
(©) defect or irregularity in such act or proceeding, not affecting
the merits of the case.

- 32, If any guestion wises whether 2ay person has been duly ciected or
appointed as, or is entitled o be, a member of any authority or cther body of the
University, the matier shall be referred to the Chancellor w bose decision thereon
shalf be final.

33, If zny difficulty ariges with respect 1o the esiabiishmeni of the
University or in connection with the first meeting of any authority of the university
or oiherwise in first giving etfect to the provisions of this Act, the Governnent
may, at any time, bafore eay authority of the University has heen constiuted, by

_order, make aay appointment of do anvthng, consistent, &0 f2r 38 may be, with ihe

provisions of this Aci. which appears io it necessary or expedient for the p:rpnsec

‘of rerpoving the difficulty and every sueh order shall have ={fect as if such

appointinent or actinn had been made or taken in the menner provided in this Act,

34, Novwithsianding anyihing contained in this Act, the university shall,
not create any teaching and noa-teaching posts or revise the pay scales of the

-teaching and nen-teaching employee-: wilkout cbtaining the prior approval of

the Government:
!

Provided that the Government may delegate its powers under this
section to the Vice-Chancellor or the Exccutive Council as and when the need
arises for smooth functioning and growth of the University. . .

35, No suit or other legal proceedings shall lie against any officer or
empiovee of the University for anything which is in good faith done or mtended
10 be done in pursuance of any of the provisions of this Act, the Statutes of
Ordinances.
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THE. SCHEDULE

(STATUTES OF STATE UNIVERSITY OF PERFORMING AND VISUAL
ARTS, ROHTAK BILL, 2014)

{se¢ xection 24)

1. (i} The Vice-Chancellor shall be ex-officio Chairman of the Powers and
Executive Council, the Academic Council and the Finance dutes of Vice-
Committec. and shall, in the absence of ths Chancellar, preside  Ca2%¢1o"
over the convocations of the University held for conforring
_degrees and over the meetings of the Couri. The Vice-

Chancellor shall be entitled to be present at, and to address,
any meeting if any authority or other body ot the University,
but shall not be entitled tc vote thercat, unless ha is mamber of
such authority or body..

(i) it shall be the duty of the Vice-Chauncetior to see that the
provisions of this Act, the S$tatutes, the Ordinances and toe
Regulations ars duly observed and he shall take all necessary
steps 10 cnsute suck ubmrvancc

(i) The Vice-Chanceiior shail !nwe Lm pOwE; {C convene of cause:
to be conwvened .meetings o7 the Court, the Executive
Touacil, the Academic Councii and the Finance Commitige
and any otkier autharity or bos Jy of the [:nwe-s;'y '

(v} The Vice-Chancellor shall exescise gﬂmral contro] aver Lhe.
affairs of the University and shail give effect ic: the decision of
the authorities of the University.

{v} The decision of the Vice-Chancellor regarding seniority for
nomination to the various authorities or bodies of the University,
shail be final.

+ 2. (9 The Registrar shall be cx-officio Secretary of the Exccutive  Registrar,
Council and Faculties but shall not be decmed to be &
member of any of these authorities, and shall be ¢x-officio
Membér-Secretary of the Court and the Acudemic Council,

(it} When the office of the Registrar is vacant or when the Regisirar
is by reason of illness, or any other cause, unable to perform the
duties of his office, the duties of the office shail be performed
by such person, as the Vice-Cl hancellor may appoint
temporariiy for the purpose till the regular appoiniment is inade
by the Thancellor on the advice of Government:

Provided that where the temporary arrzngeiment is mace
against the vacancy, the peried for such temporary arrangement
shall not exceed six months and the Reglstrar shall be appointcd
withir this period.
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(iii)

a

1t shall be thia duty of the Regisivar-

(2} tobe the custodian of Lhe records, comunen seai and such
other property of the University, as the Vice-Chancellor
shail commit to his charge;

(b)- to issue all notices convening meetings of the Court,

'~ the Executive Council, the . Academic Councii, the

(iv)

(v

(vi)

(vu)_

Faculties and of any commiitec appoinied by any
anthority of the University;

{c} iv keep the minutes of 31l maetings of the Court, the
Executive Council, the Academic Council, the Faculties
and any Commijice appeinted by the authorities of the
Univzrsity;

{d) to conduct the official corespoudence of the Court, the
Executive Council, the Acedemic Council and the
Faculties;

(e} to supply 10 the Chanceller, copies of the agenda, the
ninutes of the mectings of the aunthoriiics of the
Uriversily, as sgon as they are issuesd; and

{fy  toperform such iher duties, as may, frem time to fime. be
agsigned o him, by the Vice-Chancelior,

The Rogistrar shall have power io adininister watning of
impose the penalty of censure or withholding of incremants
upon such of the employee, excluding icachers of the University
and the academic siaft, as may be specified in the orders of the
Executive Council and 10 suspend them with pending enquiry:

Provided that uo such penalty shail be imposed unless
the person conmcerned has been given a reasounable
opportunity of showing canse against the action proposed to
be taken against him.

Ar appeal shail lie to the Vice-Chancelior against any order of
the Begistrar imposing any of the penalties specified in clause
{iv).

In case the inguiry discloses that a punishment, beyond the
powers of 1he Regisiror ix called for, the Registrar shall, upon
conclusion of the inguiry make a report to the Vice-Chanceilor
along with his recoinmendations:

Provided that an appeal shall lie to the Executive Councit
against an order of ihe Vice-Chancellor imposing any penalty.

The Registrar-shall be the authorized officer to enter into
agreements, sign documents and authenticate records on behatt
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of University and shall act in such capacity when the appropriate
authority of the University has taken a decision in the matter.
The Registrar shall also exercise such other powers and perform
such other duties, as may be prescribed by Statutes. or the
Ordinances.

3. (1) TheController of Finance shall be a whole-time salaried officer
of the University and shall be appointed by the Executive Council on the
recommendations of Vice-Chancellor on such terms and conditions, s may be
prescribed by the Statutes,

(2} The Controller of Finance shall be the ex-officio Secretary of
the Finance Committee but shal! not be deemed to be 2 member of such committee,

(3) When the office of the Controller of Finance is vacant or when
the Controller of Finance is by reason of illness or any other cause is-unable to
perform the duties of his office, the duties of the office shall be performed by quch
person, as the Vice-Chancellor may appoint for the purpose.

4) The Controiler of Finance shall——

(@

(b

exercise general supervision over the finds of the
University and shali advise the Umversny as regards its
financial policies; and

perform such other functions, as.may be assigned to him
by the Executive Council or as may be prescribed by the
Statutes. :

(5) Subject to the control of the Executwe Council, the Controller

of Finance shall—

(a)

)

©

@

()

(®

hold and manage the propefty and investments of the
university including trust and endowed property;

ensure that the limits fixed by the Finance Committee for
recurring and non-recurring expenditure for a year are not
exceeded and that ail the budget is utilized for the purpose
for which it is granted or allotted;

be responsible for the preparation of annual accounts and
the budget of the University and for their presentation to
the Executive Council;

keep a constant watch on the state of the cashiand bank
balances and on the state of investments;

watch the progress of the'collection of revenue and advise
on the method of collection to be employed;

ensure that registers of buildings,.Jand, furnitare and
equipment are maintained up-to-date and. that stock
checking of equipment and other connected ‘material in

Controiler of
Finance.
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all offices, special centres, specialized laboratories and
institutions maintained by the University is conducted;

(g bring to the notice of the Vice-Chancellor any
unauthorized expenditure and other financial irregularities
and sugges{ action to be taken against the person
responsible for it; and

(h) call'for from any officer, centre, laboratory, college or
institution maintained by the University, any information
or returns that he may consider necessary for the
.performance of his duties;

(6) The raceipt of the Controller of Finance or person duly
authorized in this behalf by the Executive Council for any money payable to the
university shall be sufficient discharge for payment of such money.

Other officers - 4. The following persons in the service of the University are also
of University. declared to be the officers of the University, namely:—

{a) Deanof Uni\'!refsity;

() Dc_aré.AcadcmiclAffair;

(c) Proctor; R
(d) Chief Warden;

{©) Dean of Students’ Welfare;
(f) Controller of Examinations;
(g) Librarian;

(h) * Law Officer,

Dean of 5. The‘l()'ean of University, the Dean Academic Affairs, the Proctor, the
University, Dean  Chief Warden and the Dean of Students’ Welfare, shali be appointed by the
Academic Affairs, Executive Council, on the recommendations of the Vice-Chancellor from amongst
$2:;:;’ ;'Eegean the teacher of the University who shall not be below the rank of Professor, on such
of Student's terms and conditions, as the Vice-Chancellor may recommend to the Executive
Welfare. Council. CRE F I

6. () The Controller of Examinations, shall be whole-time salaried
officer of the University and shall be appointed by the Executive
Council on the recommendations of the Establishment
Committee on such térms and conditions, as may be specified
by the Ez_tccutive Cogncil.

Cantroller of
Examinations.

+
(ii) It shall be the duty of the Controller of Examinations—

(a) to conduct examinations in a disciplined and efficient
" manner; .

»
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()

()

)

(e)

to arrange for the setting of papers with strict regard to
secrecy;

to arrange for the evaluation of answer sheets in
accordance with the planned time schedule for results;

to constantly review the system of examinations in order
to enhance the level of impartiality and objectivity with
a view to make it a better instrument for assessing the
attainments of students; and

to do any othet matter connected with-the system of
examinations which may, from time to.time, be assigned
to him by the Vice-Chancellor.

7.  The Librarian shall be whole time salaried officer of the University
and shall be appointed by the Executive Council on the recommendations of the
Establishment Committee, on such terms and conditions, as may be prescribed by

the Executive Council.

8.  TheLaw Officer shall be a whole-time salaried officer of the University
and shall be appointed by the Executive Council on the recommendations of
Vice-Chancellor on terms and conditions as may be prescribed by the Statutes.

9.  The Court shall consist of the following members, namely:—

L

Ex-Officio members:—

(i)
(iD)
(iii)

{v)

87

(vi)

{vii)

the Chancellor;
the Vice-Chancellor,

the Additional Chief Secretary/ Principal* Secretary to
Government, Haryana, Finance Department, or 2 nominee
noi below the rank of Joint Secretary;

the Additional Chief Secretary ¥ Principal Secretary to
Government, Haryana, Technical Education Department
of a nomines not below the rank of Joint Secretary;

The Secretary to Government, Higher Education
Department or a nominee not below the rank of Joint
Secretary / Additional Director;

The Legal Remembrancer, Haryana, or kis' nominege not
below the rank of Deputy Legal Remembrancer;

the Director General / Director Technical Education
Department, Haryana or a nominee not-below the rank of
Joint Director; -

{viii) the Dean of Faculties;

(ix)
(x)

the Registrar,
Controller of Examination
{

Librarian.

Law Officer.

Court and its
constitution.



Meetings of
Court.

Executive
Council and

its constitution.

2516

HARYANA GOVT. GAZ. (EXTRA.), JULY 13, 2014

{ASAR. 22, 1936 SAKA)

10.

11.
namely:—

I. . Other members—

(i

(i)
(iii)

o (iv)
W
HL . ()

(i}

(iii)

Professore of the University not exceeding five, on lhe
basis of seniority by rotation;

four teachers from amongst the Associate Professor and
Assistant Professor of the University of whom at least two

" shall be Associate Professor on the basis of seniarity by

rotation;

five eminent academicians and representatives from
industry, commerce, engineéring, Film Industry, Field of
Arts, Design etc., to be nominated by the Chancellor on
the recommendations of the Vice-Chancellor;

Librarian;
Law Officer;

The Registrar shall be the ex-officio Member- Secretary
of the Court;

save as otherwise expressly provided, the members of the
Court ather than ex-officio members, shali hold office for
a term of two years;

at all meetings of the Court, two-fifths of the members
shall form a guorum.

(i) - The Court shall meet at least once a year.

(i)  A’'special meeting of the Court may be convened at any time,
by the Chanceilor, the Vice-Chancellor or on a wrilten request
by one-third of its members.

The Executive Council shall consist 6f the following persons,

L Ex-officio membeys:-

(M)
(i)

(iii)

(iv)

the Vice-Chancellor;

the Additional Chief Secretary/ Principal Secretary to
Government, Haryana, Finance Department, or a nominee
not below the rank of Joint Secretary;

the Additional Chief Secretary / Principal Secretary to
Government, Haryana, Technical Education Department
or 2 nominee not be!o.w' the rank of Joint Secretary;

the Director General / Director Technical Education
Department, Haryana or a nominee not below the rank of
Joint Director;
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I

HL

Other members-

(i) three Deans of the Faculties to be'nominated by the Vice-
Chancellor, by rotation in accordance with the procedure
laid down by the University,

(ii) two Professors (other than Deans:of the.Faculiies) by
rotation on the basis of seniarity;

(iii} six persons to be nominated by the Chancellor on the
-recommendations of the Vice-Chancéllor from amongst
distinguished professionals and eminent persons from the
Industry / Film Industry / Fine Arts / Film:ard Television
Institute / National Institute of Fashion Technology /
National Institute of Design / Council of Architecture /

Technical Universities / Indian Institutes.of Technology .

/ Indian Institute of Management / All India Council for

Technical Education, University Grants Commission, -

Lalit Kala Akademi, Sangeet Natak Akademi,
Doordarshan, National School of ‘Drama:and other
institution of repute in these areas, etc.;

(iv) Law Officer of the University;

{i} the Registrar shall be the ex-officio Secretary of the
Executiveé Council;

(i1) two-fifth of members shall form the quorum; and

(i1i) save as otherwise expressly provided, the members of the
Executive Council, other than ex-officioomembers, shall
hold office for a term of two years;

12, The Executive Council shall exercise the following powers,

namely:—

@

(b)

to hold, control and administer the revenue,;property and funds
of the University; . ’

to create teaching and academic posts, to determine the number
and emoluments of such posts and to define :ithe duties and
conditions of service of Professors, Associate Professors,
Assistant Professors and other aéademic staffzand Deans of
institutions:

Provided that the matters of creation ~6fr new posts
involving additional financial liability shall hold good if the
representativefs of the Government as givenbelow:—

i.e. Finance Secretary (Administrative Secretary). or in his
absence, is represemiative;

Powers of
Executive
Council.
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{©)

(d)

(e)

®

AND

Technical Education Secretary {Administrative Secretary) or
in his absence, his representative;

OR

Technical Education Director General or in his absence, his
Tepresentative, are present at the time of taking such decision
and have consented to such decision:

Provided further that in case the Government
representative from the Finance and Technical Education
Department are not present in two consecotive meetings even
after the proper notice, then the Executive Council may
approve the proposal regarding creation of posts:

Provided further that in respect of the numbesrs,
qualifications and the emoluments of teachers and academic
staff, the Executive Council shall take action after considering
the recommendations of the Academic Courcil and the Finance
Commitice:

Provided further that in respect of. qualification of
teachers and academic staff, the Execative Council shall take
action after considering the recommendation of Academic
Council and also laid down by the University Grant
Commission/ All India Council for Technical Education /
Council of Architecture and other concerned statutory bodies
like National Institute of Design, Film and Television Institute
of India, Pune, National Schoo! of Drama, New Delhi and
National Institute of Fashion Technology, New Dethi as the
case may be;

to appoint Professors, Associate Professors, Assistant Professors,
cther academic staff and Deans of institutions, on the
recommendations of selection committees constituted for the
purpose and to fill up temporary vacancies therein,

to create administrative, ministerial and other posts and make
appointments thereto, in the manner prescribed by the statutes;

to manage and regulate the finances, accounts, investments,
property, business and all other administrative affairs of the
University and for that ﬂu}'pose to appoint such agents as it
may think fit; '

to invest any money belonging to the University including
any unapplied income in such stocks, funds, shares or
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13.
namely:—

securities as it shall, from time to time think fit or in the
purchases of immovable property in India with the like
powers of varying such investments from time to time:

{g) to transfer or accept transfer 6f any movalle and immovable
property on behalf of the University;

(h) toprovide buildings, premises, furniture and apparatus and
other means needed for carrying on the work of the University;

(i} to select a common seal for the University;

() to delegate any of its powers to the Vice-Chancellor, the
Registrar or such other employee or authority of the University
or to a commitiee appointed by it, as it may deem fit;

(k) to enter into, vary, carry out, or cancel contracts on behalf of
the University; ‘

(1) to make, amend or repeal the Statutes;

{(m) to make decisions regarding maintenance of discipline among
students; o

(n) toecxercise such other powers and perform such other duties
as may be conferred or assigned to the Executive Council by
the Act, the statutes or the Ordinances;

{o) 1o exercise all powers of the University not otherwise
provided for by Act, the Statutes, the Ordinances.

The Academic Council shall consist of the following persons,

1. Ex-officio members:—
(i) the Vice- Chancellor;

{iiy the Director Generalf Director, Technical Educaticn or
his authorized representative not below the rank of Joint
Director;

(iii) the Registrar;
(iv) the Controller of Finance;

{v) two Dean of University, by rotation on the basis of their
seniority; '

(vi) the Controller of Examinations; .
{vii) the Librarian of the University Jibrary.
(I Other members:—

(i) one professor appointed by the University from each faculty,
by rotation on the basis of seniority;

Academic
Council and its
constitution.
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14,
namely:—

(it} one Associate Professor from each faculty, by rotation on
the basis of senjority;

(iii) one Assistant Professor from each faculty, by rotation on
the basis of seniority;

(iv) four eminent educationists to be nominated by the Vice-
Chancellor from outside the University:

Provided that not more than one of them shall be
from the same field;

{v) four persons from public sector undertaking / related
industries of the Central and State Governments, in the
State having proficiency in related industry matters and
research, to be nominated by the recommendation of the
Vice-Chancellor:

Provided that any other Chairman/officer of the
University whose association is necessary regarding a
particular item may be invited to attend the meeting.
However, the special invitee shall not have any right to
vote.

. (1) The Academic Council shall exercise the following powers,

(a)

(b

©

(d)

(e

®

Il

to exercise general supervision over the academic policies of
the University and to give directions regarding methods of

instruction, co-operative teaching among institutions,

evaluation of research or improvements in academic standards;

to consider matters of general academic interest either on its
own initiative-or on a reference by the Chanceilor, the Vice-
Chancellor, the Executive Council or a facuity and to take
appropriate action thereon;

to recommend to the Executive Council, the creation and
abolition of teaching posts;

to prescribe syllabi and' courses of study for various
examinations on the recommendations of the facuities;

to frame such regulations consistent with the Statues and
Ordinances regarding the academic functions of the University,
discipline, residence, admissions, awards of fellowships,
studentships, scholarships, medals and prizes, fee concessions,
corporate life and attendance; and

to exercise such other powers and perform such other duties as
may be conferred or assigned to the Academic Council by the
Act, the Statutes or the Ordinances.
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(2) Al decisions of the Academic Councii concerning syllabi,
courses of studies and conducting of examinations so far as they are not provided
for by the Statutes and Ordinances shall be final.

15. (D) ' The Finance Committee shall consist of the following persons,
namely:—

@ Ex-officio members—
(a} the Vice- Chancellor (Chairperson);

(b) the Additional Chief Secretary/ Principal Secretary
to Government of Haryana, Technical Education
Department or a nominee | not below the rank of
Joint Secretary;

(c) the Additional Chief Secretary/ Principal Secretary
to Government, Haryana, Finance Department or a
nominee not below the rank of Joint Secretary/
Additional Director;

{d) the Director General Director, Technical Education
Department, Haryana or a2 nominee not below the
rank of Joint Director/Accounts Officer.

(I Other members— -

(i} two outside members having expertise in ﬁnaﬂce
to be nominated by the Chancellor on the
recommendation of the Vice-Chancellor,

(ii) two Deans of Faculties to be nominated the Vice-
Chancellor.

.

(2) TheRegistrar shall be the Member-Secretary of the Committee.

(3) Nominated members or the Finance Committee shall hold office
for a term of two years.

{4) Three members, out of whom at least one member shall be a
Government nominee, shall form the quorum. .

16. (1) The Finance Committee shall examine the accounts and
scrutinize the proposats for expenditure and shall submit the annual budger to
the Executive Council for approval. No expenditure in the budget shall be
incurred by the University without the prior approval of the Finance Committee
which shall fix limits for the total recurring and non- recurring expenditure for
the year bascd on the resources and the income of the University. No
expenditure shall be incurred by the University in excess of the limits so fixed.

(2) Iishall examine and recommend the Executive Council the
creation of teaching and other posts.

Composition
of Finance
Commiltee.

Functions and
powers of
Finance
Committee.
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(3) The anruai accounts and the official estimates of the University
shall be laid.before the Finance Committee for its consideration and comments
" thereon and thereafter submitted to the Executive Council for approvai.

¥7. There shall be the following Faculties--
(1) Faculty of Fine Arts;
(ii) Faculty of Film and Television;

¢fii) Facalty of Design;

(iv) Factlty of Urban Planning and Architecture;,

{vii) Such other Faculties as the Executive Councii, on the
recommendation of the Academic Council, may constitute.

v

v 38, {7} Each Facalty shali consist of—-

{iy Deanofthe Faculty (Chairperson);

(iy Chairperson of the Departments included in that Faculty;

(iiij One professor from cack Department on the basis of
seniority by rotavon;

{iv) One Associatc Profsssor and Assistani Irofessor or
equivalent from each Degariment included in the Faculty
by rotstion according to seniority:

Provided that wherever considered necessary.

the Vice-Chancellor may on the recommendation of
the Dean increase the number of members.
{2) Members nominaiced shall hold office for (wo years:
Provided that the Executive Courcil, at the requast of the
Aczademic Council, may increase the number of members of a Faculty.
(3) Tha Regisirar shall be the Secretary of every Facuity.
3! Twe-fifths of the merabers in each Faculty shall form the

quorum.

19. (1) There shail be a Dean of each Faculty who shall be appointed
by the Vice-Chancellor. The Dean shall be appeinted in rotation from amongst
the professors in the various Departments comprising the Faculty.

{2} Suitable remune-atio;a shall b aitached to the office of the
Dean who shall hoid oftice for a term of three years.

(3) The Dean shall convene meetings of the Faculty and shall
preside over them.

(4) The Dean shali be responsible for the co-ordination of teaching
therein and the execution of the decisions of the Faculty.
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(5) The Dean shall have the right to be present and 1o take part in
discussion at any mecting of any commiitee of the Faculty.

2G.  Subject to the control of the Academic Council, the powers of the
Faculty chall be—

(a)

®)

" {c)

(d)

25 (D)
be appoinied by the Vice- Chancelior for a pericd of three years by rotation:

Provided that —

@

to co-ordinate teaching and research work of the University in
the Departments assigned to the Faculty;

to recommend to the Academic Council. the courses of
studies and syllabi for the different examination: after
necessary reports from the Board of Studies;

10 receive report from the Departments fer the creation and
abolition of posts and o forward them to the Academic Council
with such recommiendations as it ray consider reasonable;

e discuss and suggest to die Academic Council schemes
for the advancement of standards of teaching and
examnations; and :

i deal with any other matter that may be referred 16 it by the

Acacdemic Council, the Vice- Chancelor or the Dean of the -

Faculiy.
Each teaching department shall have a Chairperscrr-who shall

(a) if & Department hay two or more professory, the
Chairpzrsonship shall rotate by seniority only among the
nrofessors;

() if a Departinent fas oniy ong professor, ihe
{"hairpersonship shall rotate between the Professor and
the senior-most Associate Professor; provides he has an
experience of five years as a Associsie Profcssor;

(c)  if 2 Depariment has no professor, the Chairper=onship shall
rotate between the two senior-most Associate Professor
with an experience of {ive years.

In the case of a Department where no,ieacher is eligible for

appointment as Chairperson o for such Departments where instruction is fipacted
only upio the under-graduaze level in the institutions, the Dean of the concerned
Facuity shall be the Chairpersoin.

&3]

In case 4 senior person is on long leave, the next eligible person

shail be appointed as Chairperson of the Departinent and he shall continue as
such till the completion of his term, even if the senior person returns from
leave during that period. THowevar, the seaior person shall be eligibic for
appoiniment as Chairperson after the expiry of the term of the present incumbent.

Power cf
Facultics.

Chairpsrsons of
Departments.

-
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(4) In case the Chairperson of a Department, by reason of illness,
absence or any other cause, is unable to perform the duties of his office, the duties
of the office shall be performed by the next eligible person, unless, the Vice-
Chancellar orders otherwisc.

(5) Incasea pérson refuses to accept the offer of appointment as
Chairperson or resigns of his own, he shall not be eligible for appointment as

" Chairperson of the Department till his turn comes again after the completion

of the rotation circle among the eligible teachers.

(6) If the Vice-Chancellor deems it necessary, he may appoint
next eligible person as Chairperson irrespective of the fact that the term of the
present Chairperson has not yet expired, in which case he shall report the matter
to the Executive Council at its next meeting.

22. (1) All appointments to teaching posts shali be made by the
Executive Council on the recommendations of the Seiection Committees.

(2) Appointments to non-teaching posts shall be made by the
Executive Council on the recommendations of the Establishment Commaittee.

(3) Notwithstanding anything contained in clauses (1) and (2)
above, the Vice- Chancellor may, where he considers necessary, make an
adhoc or temporary appointment for a period notexceeding six month, ifitis
not possible or desirable to make regular appointment,

23. (1) A Selection Committee for the appointment of any Professor,
Associate Professor, Assistant Professor shall consist of:—

(i) the Vice-Chancellor;

(i) Director General/ Director, Technical Education
Department, Haryana;

(iii) Dean of institution;
{iv) Dean of the Faculty;

(v} Chairperson of the Department concerned, if he is a
professor;

(vi) senior-most Professor in the Department except where
otherwise decided by the Vice-Chancellor;

(vii} three persons in the case of Professor and two persons in
the case of Associate Professor and Assistant Professor,
not connected with the University, nominated by the Vice-
Chancellor from a panel of names, drawn up by the
Academic Council, on the basis of their special knowledge
of, or interest in the subject with which the Professar,
Associate Professor and Assistant Professor shall be
concerned:
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Provided that the’ Vice-Chancelior may add
more names to the panel in special clrcumstances and
report these to the Academic Council at its next meetmg

(2) The panel of names drawn up by the Academic Council and the
additions, if any, made thereto by the. Vice-Chancellor, as provided in the
Statutcs shall ‘be sibject to*the appraval of the Chanoellor

oAy

Provided that in case one of the experts fails to turn up at the
Selection Committee after, accepting the invitation to attend thé same, the
proceedings of the meeting shall not.be invalidated:

Provided' further that the proceedings of the meeting of a
Selection Committée shall not be invalidated in case any of the Ex-officio
members of the Selection Committee fails to attend the meeting.”

(3) The Vice-Chancellor shall preside over at the meeting of a
Selection Commitiee and the Registrar shall act as its Secretary. The meeting of
a Selection Committee shall be convened by, or. under the directions of the Vice-
Chancellor. .

. ry
(4) The Selection Committee - shall consider and submit to

the Executive Council recommendations as to the appointment referred toit. If

the Executive Council is unable to accept the recommendations made by the
Committee, it shall record its reasons and submit tha case to the Chancellor for
final orders.

24. (1) Subject to the control' of the Executive Council, the

Establishment Committee shall consist of — {
(i} the Vice-Chancellor;

(iiy Director General/ Director, chhmcal Education
Dcpartmcnt Haryana

(iii). one Dean of institutions to be nommatcd by the Vice-
Chancellor;

(iv) two member of the Executive Council nominated by the
Vice-Chancellor;

(v) the Controller of Finance;
(vi) the Registrar;

£

(vu) Expert(s} nominated by the V:ce-ChanoeI]or, whenever
deemed necessary:

Provided that where there are more than one expert
and one of the experts fails to tufn up at the time of the
meeting after accepting the invitation to attend it, the
proceedings of the meening shall be valid.

(2)" The Vice-Chancellor shall preside over at the meeting of the

Establishment Commiittee and the Registrar shall be the Member-Secretary of
the Committee.

Establishment
Commitiee. |
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(3) The nominated members of the Executive Council shall
hold office for two years; proudcd* at any such member, who ceases (o be the
member of the Exacutive Council, shall cease 10 be the member of the
Establishment Committee.

(4} The Committee shall have the power to recomr"end {o the
Fxecuttve Council for appomtmcnts of non-teaching . posts carrving ap initial
psy of Rs. 6500/~ per mensem or more.

z:zp.aizat!on-

1.

he Planming Board shall consist of _

Constitution and 25
function of ) ]
Plonning Hoard. = (a)

appf}mtmem i shal' mclude dJe.ct appointment as 'well
as by promotion to all non-teaching posts including posts
inthe University Library and Sports Departmeny, carrying

initial pay or Rs.BOCY- per miensem or more.

tae Vice-Chane :.Hor

v

‘-0 e;-.mem Haryar.u Fma‘mc Dermrtt it oF nomince

not petow the rank of joini ‘;Afnetar'”S[-ec:al Secretary;

th [T

U‘.t ‘Addinnmal Chief Secretary! Principal Secretary (o
Government of vHaryana, # Tachutcal

Ldbcal Ha 3 i

Depasitient  nod below the rank of Juint Secretary;

.

Joint Ditactor:

thz Controlier of Finance;

Direcicr General/ Divector, Technical Hdueation
‘Departraent, Haryana or 2 nomince not belcw the rank uf

not more than seven persons of high standing in education
and industry who shall be appointed by the Chancellor
on the racommendation of the Vice-Chancelior for 3 term
of two year which may include the following—

() Nomincé of University Grants Commiission,

{ii} Nominee of All India Council {or Technical

Education; '

(iii* ’Direcmr of one of the Naﬁonal Institute of Design;

(iv; Director of sne of the

Fiim & Television Institute;

vy Divector of one of the Wational Institute of Technical
Teachers' Training and Rescarch, Government of

Iondia;

{vi) Director of one of the National Institute of Fashion

Technology;
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{vii) Five person-uf high standing in Education and
industry; _
{g) the Registrar shall be the Member-Secretary of the Board.

{2y The recommendations of the Board shall be implemented afier
they are approved by appropriate authorities of the University,

(3} It shall advise the pianning and development of the University
particularly in respect of the standard of education and research in the University.

26. Convocation of the Univarsity for conferring of degrees and for other
purpase shall be held in such manner as may be laid down by the Execuiing
Council, from time to time, by means of ar Ordinance:

Provided that every proposal to confer an honosary degree shall be
subject to the confirmation by the Chaacelior. .

- b Y
27. There shall be Univorsity Teaching Deparimenss dely created by the
¥

. . - e ~ 0 . ] . . .
Academic Council ¢n the recommuendation of the Vice-Chanceiloy in ths various |

Faculties of the Uiniversity. ) e,

25, The Departmenis of Studies shaii be assigned to various Facultids by
the Academic Cnunci: on the recommendation of the Vice-Chancellor.

- 29. (Y Eveiy Departuent included in Faculiy shall have 1Wd Bozeds
of Studiies. one for under- graduate siudiss and the other for post-gradiugie siudies
ang research. .
{2} The Boeard of under-gradunice stw ";c-s' shalf conaist of-—
(i} Dean of the institution; '
(i) the Chairperson of Peparimenis;
* {iii) cne Professor appuinted or recognized by the University
in the Departraent, 10 bz nominated by the Vice-Chancallar
by rotation, according 0 zeniorily;
{iv) one Asscciate Professor ang one Assistant Professor
appointed or recognized by the University in the
Depariment, tc be nominated by the Vice-Chanceijor,

by rotation, according tc semiority;
-Provided that no such teacher shall be nominated

for two consecutive terms:
Provided further that 2 teacher who has been
nomicated as a member of the Fzculty shall not be
-nominated inder this sub-clause;

e (vj":fwo ouiside experts t0 be nominarsd by the Vice-
< ** Chancellor on the recommendation of the Chairman of
the Department;

Canvocation,

Pepastmen:s,

Assinntneats of
Deyarimeats of
Studics tn faculifes.

Boswds ef stadies.
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Provided that the Executive Council at the request
of the Acadeinic Council, may increase the number of
members of a Board of under-graduate studies, under sub-

" clause (v) above.

of:— )
2 (1)
@),
(ul)

- (iv)

)

(vi),

4 G

(i)

(3) . The Board of post—grﬁduatc studies and 'rcs.eei_rcl_l’s‘_hall consist

Dean of the institution; .
the Chairperson of Departments;
all professor appointed or recognized by the University

in the Department;

two Associate Professor and two Assistant Professor
appointed or recognized by the University -in the
Department,  to be nominated by the Vice-Chancellor,
by rotation, according to seniority;

two teachers including the Heads -of the post-
graduate Departments in the institutions in the subject
concerned with at least ten years teaching experience to
be nominated by the Vice-Chancellor, by rotation,
according to seniority to be determined by the length of
post-graduate teaching experiente:

Provided that tiot more than one such member shall be
from the same institution;

two outside experts to be nominated by the
Vice-Chancellor on  the recommendation of the
Chairman of the Department:

Provided that the Executive Council at the request
of the Academic Council may increase the number of
members of a Board of post-graduate studies, under sub-
clause (v) above.

The Board of under-graduate studies shall recommend to
the Academic Council, through the Faculty concerned,
courses and syllabi of studies and text books for the
various subjects for under-graduate courses and the
Board of post-graduate studies shall make such
recommendations in respect of the courses for post-.
graduate classes and research degree.

The Board of studies shall also make recommendations
to the Academic Council, regarding _the appointments
of paper-setters and exammers for thb “under- graduate
or the post-graduate courses, as the case may be.
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?(iii) .The Board of studies shall deal with any other matter that

*.  may be referred to them by the Facuity. The Chairperson’

aof the Departmeént shall be the Chairperson of the'Bda(d.
Members, other than ex-officio members, shall hold office
-for a period of two years:

~ Provided that a person whose book or any other -
publication is to be the subject of consideration before

_ the Board, shall not be attached to the Board.
30. A degree, diploma, certificate and other academic distinctions
may be withdrawn by the University — '

{a) if the capdidature of the person concerned has been
cancelled or result quashed in accordance with the manner
laid down by the Ordinance; or

Withdrawal of
degree, diploma
cic.

(b) if the candidate has misbehaved at a convocation of the

University; provided that the question whether a person has

misbehaved in terms of this Statute shall be finally decmded'

by the Vice-Chancellor; or

{¢) when sufficient evidence is laid before the Academic Council
showing that any person conferred by the University has been
convicted of what in their opinion is a serious offence, the
Academic Council may recommend to the Executive Council
that such a degree or diploma be cancelled.

31. Approval, recognition to a teacher may be withdrawn by the
University—
(a) if the teacher fails to perform duties in accordance with the
manner laid down by the Ordinances; or '

(b) if sufficient evidence is laid before the Executive Council that
the teacher has commitied an act which in their opinion is a
serious offence, the Executive Council may withdraw approval,
recognition of the teacher.

32. The University shall provide for the benefit of its officers,
teachers and other employees gratuity, ex-gratia grant etc. on the pattern of the
Govemment. :

33. The number and value of fellowships, scholarships, medals and prizes
to be awarded shall be determined by the Executive Council either on its own
initiative or on the recommendations of the Academic Council or the Finance
Committee. '

Withdrawal of
approval,
recognition of
teachers.

Gratuity, ex-
gratie grant eic.

Fellowships,
scholarships,
medals and prizes.
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34, (i) - Notwithstanding anything contsined in these Statutes, a person,
who is a2 member of any authority or body of the University in his capacity as
member of that particular authority or body or as a hoider of particular
appointment, shall hold officc so long oniy az he continues w0 be riember of
that particuiar authority or body or the holder of that particular appoiniment,
as the case may be:

Provided that a teacher-member of any authority or body of the
University who resigns his service or proceeds on leave for six months or more
shall cease tc be a membe; of the respective body and a substitute member shal
be appoinied. If the period of his leave is Jess than six months, his membership
shall be hetd in abeyanee 13!} his return or the expiry of the period of six months,
whichever is later. No substitute member shall.be appointed or elected, where thr:
membershin is held in abeyance.

.

{ 2} If a teacher is on leave {or a period of six morths or mors, he
shall mt be eligihle for nomipation or re-eiection for that particulsy vacancy.
He shall however, be ciigible for ncmination 0i eiection in 2 vacancy which nay
arise after his return ftom leave.

35. Motwithstending anything contaiied in these Statutes or the
Ordmances, 7o person, who has beer convicied of any offencs involving mora!
turpitece or bas teen dismissed for‘ miscondoct from a Government or Semi-
Government institution or from 2 University of an educational institution of any
kind. skail be cligible to become or to continge as a member of any auiiior ity of.
the University or of apy committee appeinted by the Univeisity. A persen under
suspesion shall ot be ailowed 1o sit in any mezeting of above authorities or
commititees dusing the pericd of his-suspension.

36. I aperson is debarred by the Academic Cotncil from any work of the -
University on account of any kind nf mzlpraciice on his part in connection with.
a University examination, such a person shall be disqualified o become, or 10
continue as a member of any budy or authority of the University so long as the
bar lasts.

37. (1) The officers, teachers and other employees of the University
may exercise, subject to the control of the Vice-Chiancellor and the superior
officers concerned, such administrative and financial powers, as the Executive
Council may delegate through Ordinances, Rules, Regutations or by resoluiions

adopted by it.

(2} The Vice-Charcellor or the Registrar, -with the approval of

the Vice-Chanceflor, may defcgate to an officer, teacher or any other employee

of the Univarsity such puwer as he cousiders necessary which have bzen vestcd
in them by the Statuies, Ordinances and Reguiations. :
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38. (1) Notwithstanding anything contained in the Statutes,. the Special mode of
Executive Council may invite a person of high academic distinction and *PPOm{mEn
professional attainments to accept a post of professor in the University, on such
terms and conditions, as it may deem fit and on the person agreeing o do so,
appoint him te the post.

(2} The Execuntive Council may appoint a teacher or any other
academic staff working in any other University or Orgam"anon in accordance
with the manner Iard down in the Ordinances.
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* & STATEMENT OF OBJECTS AND REASONS

The Government of Haryana is committed to development and welfare of
people. It is continuously striving to find new and innovative avenues to further
the human resource development of the people which can act as a catalyst for
overall development of the State. Towards this end, the State has decided to
‘create educational opportunities in the area of Performing and Visual Arts. Hence,
the State Government established world class institutes at Rohtak, offering new
disciplines in these fields for young and aspiring students. To nurture this initiative
a unique campus was setup for offering degree level academic programimes in
Designs, Film & TV, Fine Arts and !rban Planning & Architecture by the
Department of Technical Education, Haryana. .

The vision is to establish these institutes as centres of excellence in their
respective areas. They shall act as a catalyst for development of art & design
industry, undertake research in urban planning, boost experimental & regional
cinema, act as mentor to neighboring institutes and undertake faculty development
programmes for the academia & the corporate sector. These institutes have
functional, financial, academic & managerial autonomy and are administered
through Government Technical Institution Society, Rohtak with independent
Board of Governors for all the 4 Institutes. In the first phase undergraduate
programmes are being offered and in subsequent phases, Masters and Research
programmes shall also be offered.

. -

The courses offered in the above said Institutions are as below:

State Institute of Design,'established in 2011

Sr. Course : - Durationin Years  Intake Capacity

No. ‘ )

1. Apparel Design 4 20

2. Textile Design 4 20

3. Product Design ' 4 20

4. Lifestyle Accessories Desgin 4 20
State Institute of Film & Television, established in 2011

Sr. Course Duration in Years  Intake Capacity

No.

I. Acting 3 1 2'

2. Cinematography 3 12

3. Direction 3 12

4. Editing ’ - 3 12

5. Sound Recording & Sound Dcsngn 3 12
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State Institute of Fine Arts, established in 2011

Sr. Course : Durationin Years  Intake Capacity
No. ’ '

i. Applied Art 4 20

2. Painting 4 T 20

3. Print making 4 - 20

4. Sculpture . 4 20

5. Animation & Multi Media 4 20

6. Interior Design 4 20

State Institute of Urban planning & Architecture, established in 2812

Sr. Course Duration in Years  Intake Capacity
No.
1. Architecture 5 40

The Campus has been established over a piece of land measuring 22 acres
in Sector-6, Rohtak. Four blocks having approximately one lakh square feet
covered area for each institution namely: (1} State Institute of Fine Arts, (ii) State
Institute of Urban Planning & Architecture, (iii) State Institute of Design and {iv)
State Institute of Film & Television, have already been constructed. Apart from
the four blocks, a common utility block having facilities such as Auditorium,
Central Library, Conference Room, Computer Centre etc has also been constructed.
The total capital expenditure on the construction of these five blocks is
approximately more than Rs. 200 crores. Another ‘site of 9.77 acres has been
allotted by HUDA for the residential campus comprising separate hostel facilities
for boys & girls along with housing accommadation for the faculty &
administrative staff at Sector-6, Rohtak .adjacentto the institutional campus.
. HUDA has also given consent for another piece dfi land measuring 4.2 acres for
expansion of the institutions. As of now, land measuring approximately 36 acres
is available with the aforesaid institutions. 222:teaching and non-teaching posts
have been sanctioned for the integrated campus.

QOver a period of last three years, in view of specialized nature of courses/
programmes, it has been felt that academic.autonomy is required to decide various
academic issues like curriculum, instructional material, pedagogy. techniques of
students’ evaluation etc, Similarly, administrative autonomy is also required for
these Institutes to manage their financial, administrative:and procurement matters,
Autonomy shall stimulate and encourage initiative and development of students
and teaching faculty of these institutes and the institutions themselves. Bringing
these institutions under the umbrella of University of Performing and Visual Aris
will help these institutes in creating professionals.of excellence in the feld of



2534 HARYANA GOVT. GAZ. (EXTRA), JULY 13, 2014
(ASAR. 22, 1936 SAKA)

"Fine Arts, Design, Urban Planning and Architecture and Film and Television to
meet diverse needs of Industry and Trade.

With the availzble infrastructural and human resource facilities and
chjectives to impart world class education in the field of Performing and Visual
Arts and also i provide research facilities in these areas and to act as cataiyst for
up gradation of cconomy of the region, these four institutes of integrated campus
are 10 te upgraded to a State University of Parforming and Visual Aris, Rohtak by
enacting suitable legislaiion. -

MAHENDER PARTAP SINGH,
Technical Educaticn Minister, Haryana.

Chandigarh : . SUMIT KUMAR,
The 13th July, 2014, Secrewry.
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